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STATEMENT RE. GOVERNMENTS
DECISION ON THE RECOMMENDA-
TIONS OF TRIBUNALS FOR WORK-
ING JOURNALIST ANpD NON-JOUR-
NALIST NEWSPAPER EMPLOYEES

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DUTT TIWARI): In reply to g Calling
Attention Notice the Minister of State
for Labour had made a Statement in
the Rajya Sabha on 21st November,
1980, regarding the recommendations
of the Tribunalgs for Working Journa-
lists and non-Journalist Newspaper
Employees. During the discussion
that followed I had assured that House
that the decisions of Government on
the recommendations would be taken
and announced in the Parliament
within the current Session. 1 am
glaa to inform the House that Gov-
ernmeut have since taken a decision
in that regard.

The House is aware of the circums-
tances under which the Tribunals
were set up. As already reported to
the House the final recummendations
of the Tribunals were received by
Government on 13th August, 1980. The
Tribunals had earlier in February,
1980, published certain tentative pro-
posals. In their final report the Tribu-
nals have made changes over the ten-
tative proposals which led to
some contoversy. Somg of the
changes maae appeared to deny
the workers even the protection of the
existing benefits to which they are
entitled under the Act. Governmcnt
Rave, therefore, found it necessary to
make Ssome modifications in the
recommendations,

In the fitment rules the Tribunnls
have stated that their recommenda-
tions would not affect the terms and
conditions on which adaitional emo-
luments were granted and that addi-
tional allowances should be treated
as personal pay to be absorbed in
future increments of the revised pay
scales, The additional emoluments
are those granted by newspaper estab-
lishment as g result of collective bar-
gaining in the form of adaitional
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basic wage, dearnesg allowance or in-
terim relief. Additional allowances
are the monthly payments nof relat-
ed to any specific purpose which are
not to be adjustea against any revi-
sion of pay or dearnesg allowance.
Government do not see any justifica-
tion for making a distinction between
additional emoluments ana additional
allowances. The employees have ob-
jected to the additional allowances
being treated ag personal pay to be
absorbea ip future jncrements. It has.
therefore, been decided to modify the
recommendations to the eflect thal
existing rights in respect of additional
allowances should be protected. This
modification isg intended to give effect
to the protection conlerrea by Section
16 of the Act which safeguards more
favourable conditions of service,

The Tribunal have recommended
that where an employee is fitted into a
scale in accordance with the fitment
rules as on the relevant aate he shall
be entitled {y increments as from that
date. The employees have represent-
ed that all future increments be paid
on the same dates on which they
are payable !at present. It has been
decided ty; modify the recommenda-
tions accordingly and to provide that
all future increments would be paid
on the same aates on which they are
Payable at present.

The Tribunals have recommended
House Rent Allowance at rateg rang-
ing from 3 per cent {0 8 per ceni to
the employees of Classes II and higher
establishments, Ip the case of estab-
lishments who gre exempted from pay-
ment of House Rent Allowance it has
been recommendea that employees who
are already drawing allowance would
continue to draw the same and further
that the recommendations would@ not
affect the rates of house rent allow-
ance if the same are higher than those
recommended. There is however, an
ambiguity in the report as to whether
the protection of the existing rights
in respect of house rent allow'anee is
applicable to employees of the news
agencies. It has, therefore, been



69 Goot’s decision on PAUSA 2, 1902 (SAKA) recommendations of 7

deciced to clarify that the existing
quanta of benefits of the employees
of the news agencies in this regard
would also be protected as they are
entitled to the same unaer Section 16
of the Act.

The Tribunals have recommended
that the new variable dearness al-
lowance will vary with every rise or
fall of six pointg in the Consumer
Price Index Numbers (1960=100) half
yearly at rates ranging from Rs. 5/-
to Rs. 11/- depending on wage sluts.
In this connection it may be not=a
that the Tribunals in their tentative
proposals had proposea higher D.A.
rates. It has. been proposed to modi-
fy the recommendations regarding the
aearness allowance S0 s to provide
for a3 uniformm rate of Rs, 1.30 per
point shift in the Consumer Price
Index, variable quarterly. This modi-
fication would seek to raise the rates
in respect of the lower wage slabs
and make them more equitable.

According to Section 12 of the
Working Journalists and Other News
paper Employees (Conditions of Ser-
vice) and Miscellaneous Provisicns
Act, 1955, the Central Government
shall, g5 soon as may be, after receipt
of the recommendations from the Tri-
bunals, make an order in terms of the
recommendations or subject tp ;uch
modificationg as it thinks fit. If the
Central Government wish to make
modificationg which effect “important
alterations in the character of the re-
commendations” the persons likelv to
be affectea thereby are to be gziven
notice and the representations which
they may make in writing should he
taken into account or the recommen-
dations have tgo be referred back 1o
the Tribunals.

In the opinion of 'Government ihe
modifications except the one relating
to D.A. formula will not affect “im-
portant alterations in the character of
the recommedations”. The change
Proposed in the D.A. formula may be
construed as a major moaificaticn,
1t is, therefore, proposed to give notice
to the persons concerned of the pro-
Posed modification giving them time
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of 30 days to submit representations
should they wish to Go so. The deci-
sion ot Government regarding the
D.A. formula will be announced after
examining the representations if any.

The Tribunal have recommended
that every part-time correspondent
should be paia not lesg than 1/3 of
the basic wage plus D.A. applicable to
a full time correspondent. In addi-
tion, the Tribunal have recommena-
ed payment on column basis to part-
time corresponaents of newspapets.
Apprehensions have been expressed
that if the recommendations relating
fo part-time correspondents are ac-
cepted it may npesult dn large scale
retrenchment. Government have,
however, decided ty accept the re-
commendations in full. Government
trust that the apprehensions referred
to above would prove to be unjustified
and that there woula be no retrench-
ment consequent on the acceptance of
this recommendation. Should this con-
tingency arise, the Government woula
have to consider as to what steps are
necessary to avert this consequence.

All other recommendations of the
Tribunals have been accepted as they
are.

Government orders as required
under Section 12(3) of the Workngz
Journalists and other Newspapet
Employees (Conditions of Service)
and Miscellaneocus Provisions A-t.
1953, to give effect to the decisions of
the Government will he issued \ery
soon.

Considering the fact that revision of
wage structure of employeds of the
newspaper industry has heen long
overdue and it has heen aelayed for
various reasons, it is hoped that the
decisions of Government will be duly
accepted by all parties concerned anu
implemented without further delay.

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, I have to
ask a question of a clarificatory
nature. Please refer to Rule 355. 1
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would Iike to kmow from fBe hon
Minister, when the representations
come, whether he himself would look
into them and negotiate with the
Union. I am not making it 5 als-
cusdion. ] am only asking ; question.
Under rule 355, this has been allowed
in the past. The other day, in the Rajya
Sabha when the Prime Minister made
a stalement, a discussion was allower.
I want fo know whether the level of
negotiations will be at the Minister’s
level.

MR. CHAIRMAN: Rule 355 says:

“When, for the purposes of expla-
nation during discussion or for *any
other sufficient reason, any member
has oecasion to ask a question of
another member on any matter
then under the consideration of the
House, he shall ask the question
through the Speaker.”

Now, this is not ; discussion. 1
am sorry there is no sufficient reassn
... (Interruptions)

DR, SUBRAMANIAM SWAMY: Ear-
Yi.r vital mattiters of this kind had
been discussea. 'Thig is the last day
of the session. I cannot bring up this
matter in any other manner. We are
only asking what is due 1o us.

MR, CHAIRMAN: [n my opinion_ it
is not due, it may be'due in your
opinion. I am sorry.

14.20 hrs.
MATTERS UNDER RULES 377—
Conitd.

{ili) NEED TO INCREASE NUMEBER OF RAIL
SERVICES IN UJJAIN AND INDORE DIVI-
sIoN OF WESTERN RAILWAY.
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